CENTRAL ADMINISTRATIVE TRIBUNAL |
\ CALCUTTA BENCH

No, OA 798 ef 97

Present : Hon'sle Mr.Justice S.N.Mjllick, Vice-Chairman
Hon'ple Oir,B,C.Sarmg, Administrative Namhep

SUSH IL KR . ROY & ORS,
vs. |
UNION OF INDIA & ORS,

For the zpelicgnts : Mr,P.Mukherjee, counsel
Mr.T.K.Majumd gr, counsel

For the respondents ¢ Ms,K.Banerjee, counsel

Hazrd on ¢ 28,1,98 Order on ¢ 28,1,98
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14 petitioners have jointly filed this application ®eing

asarieved by the erder passed by the Army Headquarters rejecting

Ahten, =1
their repré@sentztion dgated 29,3,97 i Athe przyer of the appli-

cants for extending the wenefit of judgmenfﬁand order dated 19,10,95

of Guuwghati Bench in 0A 158 of 94 3s set out in Annexure '8' to the
W e Qwa-dx

appllcatlonA The applicants contendad” that they are similarly circume

stanced s the gapolicants of OA 158 of 94 and thay have meen Functloning

Ons S('h—w >‘CJ/
as "Tailor" yhich has meen catesorised By Army Headquarteg),ﬁn baing

aggrieved By such action thae application was filed by their ceunter-
parts in t he Guuwahati Bench gnd my thaﬂsai& order of the Guuwahati Beneh

the respendants wsre dirscted zs follous

"We direct the resgpondents to take effective steps for sbtaining
the sanction of the President gng canchrrence of the cencerned
Ministries of the Government of India to declars the amplicarts
in tha Tailer arade as "dkilled yorkers" gnd to erant them
thereafter subject to the sanction, the skilled arade y.e.f.

911,84 3s prayed by them on the conditions contained in ths
Government letter dated 15,10,84 as mod if ied by the decision

of the Government of India contgined in the letter dated

19¢3¢930000eas”,
o
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2. The applicants contsndes# that yhile the skid Benefits havse
been giden te the amplicgnts in the OA 158 of 94 Ly the Guyahati
Bench tﬁeir rapresentations hgs been turned doyn bs per Annexure

'E' to the amplication and hence the gpplication,:
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3. The case is emposed by the respondents by: filing the resly.

The staﬁd taken by the respondents is that mased Ln the judgment

of GUuahatl 8ench dated 19,10.,95 the applicants %&”the instant 0aA
mada representatimn to the authorities and the matter was taken

up with the departmental hisher guthorities at Arﬁy Head quarter,

Ney Delhi and in successiwn'uith the Ministry of derence, Gavt. of
India, BLt their appeal was rejected by the auther1tles eoncerned

on the plea that the CAT Guuyghati Bench judgment/arder dated 19,10,95
was onlyrfor 17 petitioners af 222 A%0D and not uqiformally for all

the Tailér trodes of AOC gand erdered te maintain bhelr statusquo.
They have therefore prayed for rejectisn of the aAallcatxmn being
doyoid of merit. n
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4, uhen the matter was taken up teday Ms.K, Baherjee,/raunsel
for the respondents submits that amainst the srderéef CAT Guuahati
Bench, aﬁ SLP yas filed my Unien ef India and she Llse submits that
the mattér is under consideration., This is, h@uavet, contested by

T gk
the 1d. counsel Fer the applicants bofike-eﬁﬁggzp

have made categorlcal averments in para 4(0) to thé application

at the amnlicants

to tha eFFect that although the SLP yas filed it h s besn dismisgad
by the Hoh'sle Supreme Ceurt, The ld. counsel far the ammlicants alse
submitted thst in the reply in sara 11 the respondénts have stated
that the cnntentlnn made By the applicants in para,a(o) cf the
applicatl@n is substgntizlly cerrect. Therafore inlview ef tﬁa abeve
poesition the ld, ceunsel for the applicants suhmxtﬂ

that Ms,Banarjee's
cmntantlan cannet ke sustgained, T
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5.. We have carefully heard the submissions éf both the

parties and perused the records and considered tﬁe facts and
circumstances ef the cass. That the applicants. aqe similarly
cerumstancegQLS not been disputed by the reSpmnmants. Moredver,

we find frem the resly filed my the r spondents Uhat there yas
Cateeorical averment on their part that the SLP ﬁxled agaxnst the
judgment passed by the cat Guuaﬁati ‘Bench yas dlsmlsemd by the
Hon'kele Apex Caurt. Even teday the ld. counsel For the resgpondents
could not produce hafere us or make any suhmissimn that the judemant

DLl by A9 &hfmf;‘_

was stayed at any time by the erder

This meing the position Qa are clegrly of the viem that although
Union of India Filed an SLP geainst the judgment éF cart uuuahat1
Bench that SLP s rejected and by such judement éhe order of CAT
Guwahati Bench has merged yith the erder of H@n'ble Supreme Court

and as such, such order is pinding on the parties.

6e In viey af the zsove the asmlicatien is abloued. The reg.
pondents are directed to declare as was done en the basis oFf the
order of the CAT Guuwahati Bench to the eFFect that the instant

applicants are of the skilled c;tegory trade and a@cordlngly they

shall ke given the wenefit yithin 3 menths from thé date of commy~

nication of this order at ser yith the Benefit glv?n to the aepli-

cants of OR 158 ef 94 of CAT Guuwghati Bench, No eraer a8 to cests,
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